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Bill No. 21—HLA of 2010

DEENBANDHU CHHOTU RAM UNIVERSITY OF SCIENCE AND
TECHNOLOGY MURTHAL (AMENDMENT) BILL, 2010

A
BiLL

further to amend Deenbanhdu Chhotu Ram University of
Science and Technology Murthal Act, 2006.

Be it enacted by the Legistature of the State of Haryana in the Sixty-first
Year of the Republic of India as follows :—

I. This Act may be called Deenbandhu Chhotu Ram University of Short title.
Science and Technology Murthal (Amendment) Act, 2010.

2. In the proviso to sub-section (2) of section 10 of Deenbandhu Chhotu Ram Amendment of
University of Science and Technology Murthal Act, 2006, for the words and Section 10 of
. L " . s . . . Haryana Act 29
sign “sixty-five”, the words and sign “sixty-eight” shall be substituted. of 2006.
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3. (1) Deenbandhu Chhotu Ram University of Science and Technology
Murthal (Amendment) Ordinance, 2010 (Haryana Ordinance No. 6 of 2010}, is
hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
under the principal Act, as amended by the said Ordinance shall be deemed to
have been done or taken under the principal Act, as amended by this Act.
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STATEMENT OF OBJECTS AND REASONS

1. Deenbandhu Chhotu Ram University of Science & Technology Murthal
was incotporated through Haryana Act No. 29 of 2006 to upgrade Chhotu Ram
State College of Engineering Murthal (Sonepat) into a leading University to
facilitate and promote studies and research in emerging areas of higher education
with focus on new frontiers of science, engineering, technology, architecture
and management studies and also to achieve excellence in these and connected
fields. In the year 2009, it was upgraded to teaching cum affiliating university
by an Haryana Act No. 20 of 2009.

2. Association of Indian Universities in 83rd meeting of their General Body
held on November 18, 2008 has resolved to recommend the proposal that the
term of the Vice-Chancellor should be 5 years and the age of retirement be
70 years.

3. Guru Jambheshwar University of Science & Technology Hisar and
Deenbandhu Chhotu Ram University of Science & Technology Murthal have
also recommended for amendment in their respective Acts for increasing the age
of superannuation of the Vice-Chancellor from 65 years to 70 years.

4. For appropirate growth of the University the Vice-Chancellor select should
hold the office for longer period and to select Vice-Chancellor having
more academic/research/administrative experience, superannuation of the
Vice-Chancellor need to be suitably enhanced.

5. In view of the above, the Council of Ministers tn its meeting held on
27.4.2010 has considered and approved 'the increase in age of superannuation
of Vice-Chancellor in the above Technical University of the State from 65 years
to 68 years.

6. Hence, this Biil namely Deenbandhu Chhotu Ram Uriversity of Science
& Technology Murthal (Amendment) Bill, 2010.

RANDEEP SINGH SURJEWALA,
Parliamentary Affairs Minister,
Haryana.

Chandigarh : SUMIT KUMAR,
The 3rd September, 2010. Secretary.
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